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OA No.663/94 

13-7-95 

Hon•ble Mr. Justice B.C. Saksena, V.C. 
Hon•ble Mr. s. Das Gupta, A.M. 

• 

Sri Shailendra Srivastava, proxy Counse 1 for 

sri R.K. Nigam has been heard. The order sheet dated 20-4-9~ 
i"b 

( 20-4-95) discloses j:hat it was pointed out 8'- the J 

Lb , rned Counsel for the Applicant ~o place on record 

~he promoti on order of the Applicant from Fireman 

Gde 'A' to Shunjer1. He sought time. Similar order 

has also been passed on 21-9-94. The Learned Counsel 

has not filed a copy of the order of promoticn or any 

document to show that the Applicant has been promoted 

to Shunter or has actually worked as Shunter. In the 

circumstances, no case for grant of relief is made out. 

The OA is summarily dismissed. 

A.M. 'I v.c. 
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IN T'tE l-lO:T ' DLE CE:lT R.\L AD.iill I .:;'l'M'!' IVE TRI9U-~rlL 

Xf ."i.LLA! t A3 AD 

Dhagwat S ing h agetl about 40 years son of 

Shri Sugar :Jingh , r t!s i dent of tlai nagarh, ~;agra, 

Jnans i. 

••••• Petitioner 
n 

Ve r s us 

1. Union of I ndi a t hrough Gen .... ral =·~ager, 

Centra l Railway, Borrbay VT . 

2 • Div .1.. S .LOn al Rai l\·Tay l'·!anager, Centra l Railway, 

Jhans i . 

••••• Re59ondents 

1. DETAIL::; OF THE I.ET ITIOl\f : 

Th i s petition is being d i racted against t he 

di5cr.imi na tion in t l1e nlatte r s of empl oyment being 

mat ted out by the Respond ent No . 2 in gr os3 breach 

of .l\rticles 1 4 and 1 6 of the c onstitution . 

2 . JURI30 ICT IOcl : 

The h umb l e 9etitioner i s \vorking at. Jhansi 

u nder tha Respondent no . 2 a s Shunt er hence i t i s 

decl ared t hat th i:::> Hon ' b le Tr i 1:>unal has t he territorial 

jurisdiction t o try th .LS i)etit i on . 

3 • LI~ iIT.'\'!' ICil : 

It i s dee l ur ed tha t th i s pet.1.t i on i s \ ·Ti t h in t ime 

unde r $ection 21 of the CN£ Ac t . 1985 . 

~ont:d ••• 2/-
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